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makes the following rules further to amend the arl  Narotic Drugs and Psychotropic Substances Rules, f -ffn- r, 	199 
1985, published in the Gazette vide G.S.R. 837(E) 
dated 14th Novemebr, 1985, namely:—  (2) 	 ZP 	I 

1. (i) These rules may be called the Narcotic 2. 	lRm•r 	aTWR 	1950 	(ft 	 TT 
Drugs and Phychotropic Substances (Amendment) 

187 	FR7 	T, 	PT1-7fk1 Rules, 1995. 
vr 	wfTh 	t 	t, 

(ii) They shall come into force on the date 
of their publication in the Official Gazette, 187. '1T 	4lTT1 	4 	MTf,7f1 	- f 	t 

2. In the 	Narcotic 	Drugs and 	Psychotropic 203 	fIT4tita- 	t 
Substances Rules, 1985, in Rule 2. for Sub-rule(c) 175T 	ft 	, 	 i1r 	9 	it 	q 	q 	it 
and entries relating thereto, the following shall be 
substituted namely:— 

"(c) "Chemical Examiner" means the Chemi- 
cal Examiner or Deputy Chief Chemist 
or Shift Chemist or Assistant 	Chemical fr > 
Examiner, Government Opium & Alka 

l?°F 20 
laid Works, Neemuch or, 	as the case 
may be, Ghazipur." 

3. In rule 24, the following 	words 	after the 
words "Chemical Examiner" shall be omitted:— = 

"or such other officers as may he authorised 'r 	r 	' - 	 ( 1r 	n  
in this behalf by the Chief Controller of I4l 	k 	PT4 ,  it TiI Vit 
Factories." 1 ;7. 	tkzn 	rnm'); 

IF. No. 6641994 -Opium] 
S. KUMAR, Under Secy. 

Note : The principal rules were published vide 
GSR 837(E) dated 14th November, 1985 
and subsequently amended vide SO. 
786(E) dated 26-10-1992 and GSR 543 
dated 24-10-1994. 
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MINISTRY OF INDUSTRY 

(Department of industrial Development) 

Central Boilers Board 

New Delhi, the 14th February, 1995 

G.S.R. 83.—Whereas a draft of certain regulations, 
further to amend the Indian Boiler Regulations, 1950, was 
published as required by sub-3ection (1) of section 31 of the 
Indian Boilers Act, 1923 (5 of  1923) at page 595 to 601 of 
the Gazette of India, Part TI, SeCtiOn 3. Sub-section (I), 
dated the 16th April, 1994, under the notification of the 
Government of India in the Ministry of Industry (Department 
of Industrial Development) (Central Boilers Board) No. 
GSR 181 dated the 29th March, 1994 inviting objections 
and suggestions from all persons likely to be afl'ccted thereby 
till the 24th June, 1994: 

And whereas the said Gazette was made available to the 
public on the 11th May, 3994; 

And whereas no objections or suggestions have been 
received; 

Now, therefore, in exercise of the poscrs conferied by 
section 28 of the Indian Boilers Act 1923 (5 of 1923), the 
Central Boilcrs Board hereby makes the following reg ulations 
further to amend the Indian Boiler Regulations, 1950, 
namely:- 

1. (1) These regulations may be called the Indian Boiler 
(Second Amendment) Regulations, 1 995.   

(2) They shall cOinC into force on the date of their publi-
cation in the Official Ga7ctte. 

2. In the Indian Boiler Regulations, 1950 (hereinafter 
referred to as the said regLilat ion5), for rcgtilation 187, the 
fo llowing regulation shall be substituted, nanl) 

"187, Uncornpensated lhdes in Wuter Tube B'ilers. 
The maximum diaMCtLI of any u"reint'orccd opening shall 
not exceed 'd' as shown in Figur s 9B maci 9C subject to a 
maximum of 203 millimetres. 

The notations in Figures 931 and 9C arc ('Cficd as fc.Jlcos: 
P .D. 

K .... ................................ Cqn.20-
1.82 f 

Where,- 

- vtik1 r1twc; 
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U -  - niaxirnurn allowable cjjariietcr of openjo: 	the 	 . Ili the Satci rcguiur or's, in rcula1icn 271, in sub- 

eas:' of an opcoing of elliptical or Ob[OLlIid fro, the 	rcgulatiort (ii), after the explanation of the abbreviation 'SR' 
mean value of the two axe,,  of the Opcniig si -i be 	etding with the words "at the temperature", the following  
taken ft U); 	 Note shalt be inserted, namely:— 

D - outer diameter of the shell; 

r - actual thickness of the shell: 

f allowable stress; 

When K has a value of unity or grater, the maximum size 
of an unjeinforced opening should be 51 ::iliir: : a (2 
inches). 

(Figure 9B and 9C to be printrd here)  

'Note: in ease Sc values are not available in Material 
Standard and such materials are known to have 
been used iii boilers in India or abroad, then for 
such materials the allowable stress may be taken 
as the lowcr of 
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----- -------------- 	 - 	 - ----- 	 -- - 	 -- 

4. in uSC said regulations, in regulation 290, in sub-regu- 	 shall be subjected to a non-destructive csamination 

lation (ci) afici the explanation of the obbrcdaiion 'Se coding 	 by t idiogiapit:c or other ulipuoved methods. 

with "250 C shall he used", the following Nuic shall he 	 13. Piping 102 nim. (4 in.) boic and under:—Oite percent 
insertcd, namely:— 	 of the welds made by each welder on a pipeline with 

"Note: In case Sc values are not available in Material 	 It mittimurn otone weld per welder, scicctcd at rundoni 

Standard and such niateriusts are known to have 	
shall he snbjcctcd to non-de.struetise examination by 

L een used in boiler in India or abroad, then for 	 1 at Craphic or Other a p pro sed techniques." 

such materials, the allowable stress may he taken 
as the lOwci of 

El 	Sr 
or 

1-5 	1.5 

5. In the said regulations, in regulation 338, in sub-regula-
tion (a), after the explanation of the abbreviation "Se" ending 
with tile words 'working metal temp.'', the following Note 
shall be inserted, namely:— 

"Note: In case Sc values are not available in Material 
Standard and such materials are known to have 
been used in boilers in India or abioud, then 
for such materials the allowable stress may be 
taken as the lower of 

Ft 	Sr 
Or -- 

1.5 	1.5 

ft in the said regulations, UI regulation 349, in Table 2, 
against the entries "carbon steel" and "cast ate el", tinder the 
colunin "maximum permissible len,prture",- 

(a) under the sub-heading '°C', fcc the entry "482", whnr-
ever it occurs, the entry "454' shall be substituted; 

(b) under the suh-heading"°F",for the entry "900", where-
ever 11 occurs, the entry ''850" shall be substituted. 

7. in the said regulations, in regulation 350, the following 
Note shall be added at the end, namely 

"Note: 	Incase Sc values are not abllahle in Material dix-E to these regulations,"' 	 -- 
Standard and such materials are known to have [No. 	6 	(2 1)/93—BoIlers] 
been used in boilers in India or abroad, than for V. K. GOEL, Secy. 
such materials, the allowable stress may he taken 
as the lower of Footnote:—The principal regulations were published 	in 

Et 	Sr the Gazette of India as S-RD. No. 600dated I 5ihS eptember, 
1950 and last amended vide Gazette notifications:-- 

1.5 	1 ,5 (h GSR 178 dated 24th March, 1990 

S. In the said regulations, in regulation 360, in sub-regula- (ii) GSR 179 dated 24th March, 1990 

tion (ci), in clause (4) relating to Tests for class 11 pipelines, (iii) GSR 488 dated 91h October 1993 

after sub-clause (iii), the following shall be inserted, namely:- (iv) GSR 516 dated 23rd October, 1993 
(v) GSR 634 dated 25th December, 1993 

"(iv) Notwithstanding anything contained in sub-claLises 
(vi) GSRS 107 dated 26th February, 1994 

(ii) and (iii), tho bend tests shall be dispensed with in case the (Q,)nigenduni GSR 223 dt. 14th May,  1994) 
welds have been 	non-destetictively tested in the following (vii) (3SR 250 dated 4th June, 1994 
manner:— 

(viii) GSR 402 dated 12th August, 1994 
A. 	"Piping "ver 102 mm (4 in.) bore —Five per cent of (ix) GSR 427 dated 20th August, 1994 

the weldc made by each welder on a pipeline with a (x) GSR 562 dated 12th November, 199-1 
minimums oltwo welds per is-elder, selected at random (xi) GSR 607 dated 10th December, 1994. 

- 	 ------ -.. 	 -S  

tmTtn airsii 

i Krqir. 	Ii,'::, 
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trruiss'F 	iks 	si 	nfiç 	q) 

'KIWI fkwr, 1993i 

(2) 

9. In the said regulations, for regulation 573, the following 
regulation shall he substituted, namely:— 

"573. Stand pipes and branches— 

(a) The thickness and bolting of all lianges for 
joining the mountings and fittings shall be in 
accordance with the diamenslons as laid down 
in Appendix-E to these regulations. In no 
case, however, shall the thickness of flanges 
be less than 13 mm. 

(h) (j) The Wall thickness of nozzles and other 
connections shall not be less than that 
specified for the applicable loading, namely, 
internal pressure, bending and static loads, 

((i) The pressure loading shall be determined 
by regulation 564. but in no case shall the 
thickness be less than that calculated by 
the following formula 

.04D -F 2.5 mm (equation NIT/10) 
where, I is the thickness of standpipc and D 
is the Outside diameter of connection. 
If the branch is connected by screwing, 
the thickness 't' shall be measured at the 
r001 of the thread. 

(o) Where a double flanged steam pipe IS tapered, 
the thickness of flange joining the hoikr and 
fitting shall correspond to the bore of pipe at 
the flinu,' connection in accordance with .Aooen- 


